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The advocates are jtalnlng from: the work today 'We

‘have gone through th ,ipleadmgs as well as: documents _

available on record.

2.. By way of ﬂllng the present Orlglnal Appllcatlon
the applicant has prayed that by an appropriate order or
direction, revise result of the applicant 'be declared for
the post of Asst. Loco Pilot and the respondents be
directed to treat thé! a;ppllcant in” OBC category ‘and
declare correct resultiof applicant in OBC.category..

3. From bare perusdl of the pleadings as well as
documents available:.!on record, it reveals that the
applicant has subr‘n ted a representation dated
11.02.2013 (Annexur 'A/6) before the respondents,
which is still pending: for conSIderatlon In‘view of this
fact, we deem it just and proper that the ends of ‘justice
would be met if the respondents are directed to consider
and decide the representatlon dated 11. 02.2013
(Annexure A/6) by: way of passnng a reasoned ‘and
speaking order. R

4, Consequently, t respondents are dlrected to
consider and decide .t ,representatlon of the appllcant
dated 11.02.2013 (Ann,exure A/6) strlctly in accordance
with the provision of law and pass a. reasoned and
speaking order exped o‘u'sly but in' any case not’ later
than a period of one: month from the date of recelpt of a
copy of this order. ;" SR s

5. If any preJUdlCIal order agalnst‘the |nte‘rest of the
applicant is passed by the respondents the apphcant will
be at liberty to challenge the same: by way of filing: the
substantive Original Apphcatlon in accorda ge’with 'the
provision of law. i S

jons and dlrectlons, he. Onglnal

sedi'ﬂof W|th no order as:to oosts

6. With these observ
Application stands dlsp
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